
CENTRAj. ADM flJ ISTRAT P/E TR I BU' AL 
BJCGAL0RE BENCH 

Second Floor, 
Commercial Complex, 
Indiranagar, 
Bangalore-560 038. 

Dated:- 18 I4PR 1994 

APPLLATIQ' NUMB B: 

APPL1CANTS: 	 PDENTS: 

Sri.N.R.Ravikurnar 	v/s. Te Asstt.Supdt.of Post Offices, 
To. 	 Channapatna Sub-Dvn,Bangalore & Otrs. 

Dr.M.S.Nagaraja,AdvOcate,No.11,Second Floor, 
First Cross,Sujatha Gornplex,Gandhinagar, 
Bangalore-560 009. 

The Post Master General, 
Karnataka Region,Bangalore-l. 

Sri.M.S.Padmarajaiah,Senior Central Government 
Standing Counsel,High Court Building,Bangalore-l. 

Subject:- Forwarding ,f Cep5es 	the Cders passed by the 
Central admini 	ative Trjb;jnal ,Bangalcre. 

Pleasa find enclosed hervvith a copy of the DER/ 
STAY DER/]NTERIM OFUJER,', passed by this Tribunal in the above 
mentioned application(s) or _tApril, 1994. 

DEPUTY REGISTRAR 9  
JUDICIAL BRfiNCHES. 
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CENTRAL ADMINISTRATIVE TRIBUNAL; BANGALORE BENQI 

I 	 £?LICAflGuI flUR&Wfflm 

MONDAY THIS THE 4Th DAY Of APRIL,1994. 

Nr.Justice P.K.Shyaasundar, 	... Vic.-Chairaan. 
Hr.T.V.Raqan, 	 •.. k4eaber(A) 

N.&.lavikuasr, 
Ag.d 24 years,, 
5/0 Shri Raagai.h, 
Nagavara Post, 
Cbiana.patna Taluk, 
Bengalore District. 	 .. Applicant. 

(By Advocate Dr.M.Sd4agaraja) 

V. 

The Assistant Superintendent of Post 
Offices, Ch*nnapat.na Sub-Division, 
$azgalore District. 

The Superintendent of Post Office, 
Cksv.patna Division, 
Chnnepstna. 

Union of India, 
represented by Secretary to 
Goveranent, Ministry of Coueunicetion, 
Goverasent of India, New Delhi. 	 .. Respondents. 

(By Standing Counsel Shri H.S.Padaarajaiah) 

ORDER 

lion'ble Nr.Juatice P.K.Shyansundar, Vice-Chaireen:- 

Adsit. The applicant issents in this application the order 
dated 8-12-1993 (Annexure-B) sade by the Superintendent of Post 

Office, Chasnapatna Division, vnd.r which his teaporary induction 

as branch Post Master stood terMinated with effect from the 

date of the order. Although the order did not state why his 

services were being terainated, but as a setter fact the order 

appointing his as Breach Post Master 1  albeit a teaporary post 
I 

' dat :4  15-10-1991, states that he was being appointed in place 

LU of one Sri N.LLizigsrajv who was put off from service pending 

inquiry etc • 	It is now found, the department having felt ispel- 

1.4 to fill up the post is question regularly called for names 
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yment exhaage. As a matter of fact, the 

ug the i2 people sent up for consideration 

bange. We have found, the department had 

and every one of the applicants 

deration the marks secured by the 

xam!nation1 feeling that to be an 

tmeat, appointed one G.Rasgaswamy 

4ped the list having secured 385 

It who was included at the bottom 

from the local 

applicant was one i 

by the employment 

meticulously acrut 

and fivally taking 

candidates in the S!.S.L.C. 

objective criteria [for a 

to the post since Ie had 

marks as against 

of the list having aecured 
~Jlly 

233 marks. In between there 

are many others who had securd higher marks than the applicant. 

All the candidates i 

to be Rs.3500/- per 

Counsel to tell us 

tion pertaining to 

had simply accepted 

jug their income an 

as aforesaid had b 

becomes clear there 

of higher merit led 

secured more marks t 

cannot certainly ha 

of the two had got t 

This applicati 

costs. 

Dr.M.S.Nagaraja 

that the department 

during the intervea  

commend to the de) 

case for filling 
certainly do that.I 

air iacoe, he submitted that the department 

he stat4nts made by the candidates regard-

that thol evaluation made by the candidates 

n taken Ito be true. In that situation it 

as no dil 	in the incoiae but the basis 

to the apointaent of Sri Rangaswawy having 

an the applicant. Therefore, the applicant 

any gievance at all because the better 

a post, 

n thereore, fails and is dismissed No 

learned counsel for the applicant submits 

has latIed the serivces of the applicant 

iod, and on that basis he asked us to 

rtaent the consideration of his client's 

p any oher p4eet wherever available. We 
If the lapplicant is found to be suitable 

ar toHhave uniformly stated their income 

urn and when we asked the learned Standing 

department has made any verif ica- 
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for appointment in the department, they say consider his for 

the post subject to the applicant  asking a suitable application 

for the purpose and also subject to eligibility and the law 

permitting as well. 

3d- 
HER(A) 
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